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NOTES OF THE REG!STRY

ORDERS OF THE TRIBUNAL
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f¢ be issued to make payment within a specified

) ). 200) 3% covntor

2.0RDER DATED 25-4-2001. i

Hea mdMr.sS,B.Jena,learned Additional

standing Counsel for the Respondents and shri S,K.

Dash,leamed counsel for the applicant on },A,

No.259/2001.,In this 0, A, the applicant has prayed
for arrear differential salary from 1,1.199

to 9,3.1999, respondents,in their M, A, hase
stated that it has been decided to pay the

applicant the above differential salary and

the 0.,A., has become infructuous, Learmned cocunsel

for the applicant submits that a direction shoulta

date.In view of this, 0,A, is disposed Of with a

direction to rRespondent No.3 1i.e. the sStation

Director,all India Radio,Cuttack to make payment

of the differential amount as stated in M, A, witl

5 period of 90 days from the date of receipt

of a copy of this order,

In the result therefore,the 0,A, and th

M.A, are disposed of with the directions made
above,NO costs,
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